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MR. DEPUTY CHAIRMAN: The House  
stands adjourned till 2.15 P.M. 

The House then adjourned for 
lunch at ten minutes past one of the  
clock. 

The House reassembled after lunch at 15 
minutes past two of the clock. |\|r-Deputy 
Chairman in the Chair. 
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SHRI LOKANATH MISRA (Orissa): Mr. 
Deputy Chairman, Sir. while speaking on (he 
Supplementary Demands. 1 would like to 
make one or two observations as to how the 
Railways are run. I am sorry I have io casl 
aspersions generally on the timidity of the 
Government departments and the Ministries 
regarding the management, the efficient 
management, of all the public sector 
undertakings, including the Railways. The 
Railways at one point of lime were 
examplary employers and by far the biggest 
public undertaking of India. It was expected 
that after meeting its own requirements, the 
Railways would be giving some funds to the 
General Funds of India. For some years now 
it is in the red, and nobody knows to what 
extent it would go on developing its red 
figures, the wa) it is being managed now. 
The country has been paralysed for the last 
two or three days because of the railway 
functioning. I would squarely blame the rail-
way   management  for  that. 

The point is this. The Railway Ministry 
had reached at some agreement with the 
employees. But subsequently the time for 
implementing was so much staggered that 
the railway employees lost faith in the 
agreement itself. It is one thing to say 
categorically from the beginning that we are 
going to implement it in course of time. 3 or 
4 or 5 or  10 years even, but  it 

is another thing to have reached at a con-
clusion, at an agreement initially, having 
given them some kind of immediate hope. and 
subsequently to depart from it and say that the 
implementation would take three years or four 
years. If it were a quest ion  of funds. I t h ink  
they have plenty of financial advisers, the 
Railway Ministry has plenu of financial 
advisers, to advise them what is possible and 
what is not possible. So before coming to any 
kind of se t t lement ,  it was in the interests of 
the country and also of the railways, to have 
ascertained as to what was their capacity and  
then  to have come to terms. 

Now, Sir. the railways are the life-line of 
the country, as everybody knows. We were 
cautioning the Government previous-!\ thai 
they are making an entry into the Communist 
camp. consciously or unconsciously. Any time 
the communists like, they would paralyse the 
nerve centres and the lifeline of the country. 
The Government did not pay any heed to the 
people who were cautioning them. Now, they 
have come to realise that one or two parties in 
the country, if they so desire, can ho'd the 
country to ransom. The entire country is 
paralysed because no rail-ua\   t r a i n   is 
r u n n i n g  according to schedule. 

SHRI      MONORANJAN      ROY   (West 
Bengali:   Air is there. 

SHRI      LOKANATH      MISRA:      The 
Minister in charge of the Airlines has been 
trying to revive it. It is like a last minute heart 
patient who is taking doses of cora-mine in 
order to live for 5 minutes or 1(1 minutes or 
may be one hour. That is how the Airlines 
have been functioning. The Air lines have 
become dilapidated during Dr. Karan Singh's 
regime. I have said that so many times on the 
floor of the House. I do not know how far Mr. 
Raj Bahadur would be able to revive it. There 
is a limit to it. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala):   He  will  kill   it 

SHRI LOKANATH MISRA: May be 
because of his mishandling, he will ultimately 
kill it. The Government should have its own 
intelligence system in order to ascertain what 
its strength is vis-a-vis the strength of the 
other agents who are trying  to  paralyse  the   
nerve  centres  and 
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the l i f e l ine  of the country when it sui t s  
them. The Communists and the C.P.I, in 
particular are the pocket edition of the 
Congress. 

SHRI  S.   D.   Ml  RA:   Noi   pocket  edi-
tion, it is the full    dition. 

SHRI    LOKANATH    MISRA:    Let   
me give  my own   impi ssion  about   it. 

SHRI   K.  P.  SUBRAMANIA  MENON: 
It   is  m  the  Congj ^ss  pocket. 

SHRI   LOKANATH     MISRA:   It  is  in 
the Congress pockt because it is a pocket 
edition. If it wen a big th ing ,  it would not 
have got into the pocket. [Interruptions) 
Search youi pockets and you will get it. As I 
was si (ring, the C.P.I, is in no position to act 
independently of what the Congress desires. 
Unfortunately, this is an occasion when they 
have been forced by circumstances o 
function against the wishes of the Ci ngress 
Party probably. Their boss had uime. I do not 
know what his advice was. I was told that the 
boss had warned I hem not to do anything 
w h i c h  would jeopardise the interests of the 
ruling party in In liu. If that is so, then they 
must be sizee up. They must be put in thei r  
own place. Their master has given them 
certain directions and it is for the Congres 
Pal to get them worked. When Mr. S. D. 
Sharma and the Russ ian  C hicf met. it app 
ared in the newspapers that they were w< 
rking out certain details regarding the I 
motioning of both the parties in both t e 
countries.  If that is so, I t h i n k  that Mr. S. 
D. Sharma should have been authoi scd to 
deal with them on behalf of Mr. Brezhnev in 
our country. Why should he v >t size these 
people up? I do not unders tnd what is 
happening. Something must be done in order 
to prevent such ;< pa alysis in the entire 
country. 1 would like to know from the lion. 
Mini s te r  as to ho v he is t ry ing  to get out 
of this impasse. This is not the only time 
when such I lings occurred. It would occur 
again if tl e Government does not find a 
clear-cut way out. What is the stand being 
takei by the Government. It is a fact that you 
will have to keep the employees satisfied. 
You cannot coerce them as they do In other 
communist countr ies  of the world where 
strikes are banned and there is absolutely no 
individual freedom.     It is  for the  so»iety 
that a human 

being lives. He is only a factor in the entire 
community system, as they call it. He is a raw 
material. He can be dealt with as iron and steel 
is dealt with in our country. Therefore, an 
individual in those countries does not mailer 
at all. But here. where we have full 
democracy, where we have the freedom of 
speech, where we have all kinds of freedom, 
the Communist Party lakes advantage of it. 
They get into the Legislatures and try to wreck 
them from wi th in ,  they get into the trade 
unions and ii'. to wreck the trade unions and 
the economy of the country from within. 1 he) 
have all kinds of freedom. And t a k i n g  
advantage of this, they would try to bring 
chaos in this country. And ultimately when 
they take over, everything would be bad. That 
is how they function. Tha is how they have 
been functioning elsewhere. So. what is being 
done bv our Government in ordei to forestall 
these designs? These are all being done with a 
design. What is being done by the 
Government to forestall it or to prevent it? 

Sir, the Rourkela Steel Plant is situated in 
Orissa. I am seriously concerned about its 
future. In the 'Statesman' of today, it is said 
thai there is only one day's coal with the 
Rourkela Steel Plant. I do not know what is 
going to happen tomorrow and I do not know 
whether the Railways would be able to reach 
coal sufficient enough to keep the Plant 
running. Who would assure me tha t?  The 
Minister would probably be helpless in the 
matter. He would say that it would depend on 
how the position improves tomorrow, If that is 
so with the Minister, who is the highest 
managing authority of the Railways, aud if he 
is not in a position to assure me with coal for 
the Rourkela Steel Plant, who else can do it? 
Then. naturally, I would have to depend on 
God. and to ultimately administer this country 
on behalf of our Government. Therefore, 
kindly administer if you can. If you cannot 
administer, k ind ly  give way to somebody 
else who can administer. Sir. 1 hope 
something concrete will be done in this regard 
so that coal reaches Rourkela and the Steel 
Plant does not have to close down. As the 
Mhvster would be knowing, if it closes once, 
then restarting it would take some 21 days and 
a great amount of damage would have been 
done to the Rourkela Steel   Plant  by then. 
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[Shri Lokanath Misra] 
Sir. coming to Orissa, nearer home, 1 will 

only pul forward four or five points 
regarding over-bridges or unmanned level 
crossings. Before that, Sir, I would like to 
say that 1 am happy that the Ministry has 
introduced the Jayanti Janata, a very fast 
r u n n i n g  Express, between New Delhi and 
Samastipur. There is a demand that it should 
be extended. 1 am also happy that there is a 
demand for its extension and I hope the 
Ministry would accede to this popular 
demand. 

Sir, we have a t rain called 'Utkal Express', 
which is neither a Passenger nor an Express. 
I do not know what to call it. It runs as a 
Passenger for some distance and for some 
distance as an Express. But it takes 56 hours 
to reach Puri from New Delhi. But, if you go 
via Howrah and stay in Calcutta for 12 hours 
off the train, then you reach in 42 hours. So, 
between the two who would opt to travel by 
the Utkal Express unless, as it happens now, 
there is absolutely no room in the trains thai 
lake us to Calcutta. In case of such an 
alternative, naturally, people will have lo go 
by the Utkal Express per force. Kindly, for 
God's sake, do something in order to cut the 
running time. You can do it. In the case of 
Rajdhani Express, when you decided to run 
it. you cut the time short abruptly by five 
years. What stands in the way of cutting 
short the running lime of the Utkal Express? 
Instead tit 56 hours, for God's sake, make it 
42 hours, the time that is taken when urn go 
Wfl Calcutta even if you have to spend some 
time in the city. Sir. there has been a demand 
for the shifting of one out of the two Railway 
headquarters from Ca lcu t t a  to somewhere 
in Orissa. The ex-Chief Minister of Orissa 
had a talk with the Chief Minister of West 
Bengal and they had come to some kind of 
an agreement in this connection. Perhaps, in 
no State, barring Bombay and Madras, there 
are two headquarters of two different 
Railways. I want to impress upon the hon. 
Minister that the major portion of kilometres 
of South-Eastern Railway passes through 
Orissa. Apart from that, the city of Calcutta 
is very much overcrowded and the 
employees of the South-Eastern Railway 
have to spend a good deal of money in order 
to get some accommodation. Over and above 
this, the cost of l iving in Calcutta being 
much more than what it 

would be anywhere in Orissa. I think the 
employees of the South-Eastern Railway 
would very much relish Ihe change in their 
headquarters. 1 would, therefore, request the 
hon. Minister to kindly let us know as  to  
when  this  is  going  to  be possible. 

Sir. in Nuapara there is such a great demand 
lor an unmanned level crossing lhat the local 
people there arc even prepared to go to the 
extent of slopping the trains. Last time when 1 
was in Orissa ihey came and met me in a 
deputation. Ihey told me lhat unless I was 
going to do something categorically about it. 
they were going lo slop the trains, i asked 
them not to do so and told them that 1 was 
going to impress upon the Railway Minister 
the necessity for this level crossing. Sir. the 
only thing that has got to be done is to change 
it wi th in  a mile. The present level crossing is 
situated at somet h i n g  like lis; 3/4 kilometre 
from Nuapara and they want it to be changed 
lo 117 2/3 kilometre. 1 do not know what is 
the difficulty in meeting thei r  demand. The 
then Government of Orissa had constructed 
the approach road. The S.D.O. (Civil)  and 
the Assistant Engineer, South-Eastern 
Railway, bad inspected the spot. They had 
approved of il and everything was done. When 
il does not involve any kind of additional 
expenditure for the Railways I do not know 
why they should hesitate lo change the site of 
the level crossing especially when there is so 
much of demand from the local people who 
are otherwise threatening lo stop the trains 
unless their demand is conceded. I think this is 
one of the most reasonable demands that these 
people are making since the village is at 117th 
kilometre and not I18lh kilometre. A 
kilometre's difference would not make any 
difference for the Railways. (Time hell rings). 
But. il would make a lot of difference to the 
villagers who pass that way. 

Sir, there is another thing which 1 want to 
mention. Between Tharstiguda and Sam-
balpur there is one panchayat which is 
completely cut off because of the Jharsu-
gUda-Sambalpur r a i lway  line. These people 
have already written to the hon. Railway 
Minister. The" also want an unmanned level 
crossing. They do not want a manned level 
crossing. I do not know why the hon. Minister 
cannot concede to this demand. This is about 
Sripur 
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Panehayat Samiti lear Jharsuguda. Papers 
about this matter nave already been sent io the 
lion. Rail »a) Minister. 1 hope he would look 
into the ease and do something in the mat: :r 
as soon as possible. Sir, my last poi t is about 
the new railway line between Banspani and 
Jaknpura. As i said the old ;r day, the 
Manarashtra State got Rs. 300 crores worth of 
railway work, which was Assessed from the 
aeroplane ilsell. ihi. decision was taken in the 
aeroplane wli n the drought stricken area was 
being surveyed by the Prime Minis te r .  No 
sui ley, no economic survey was done at all. 
May 1 know who did the economic stir ey ? If 
that is so and if decisions could be taken that 
way, why don't you please |o something for 
Orissa also? Orissa has n i been getting as 
much of attention 1 shouW put it mildly—as 
other Slates are getting People of Orissa and 
even the Slate Gi vernment of Orissa have 
been demanding hat Orissa should get a little 
more attenti >n from the Government of India. 
This ! the point in question. They have been 
writing about it for the last six or seven 'ears. 
Government after Government has been 
demanding this railway line which w "I 
connect the ore mining areas with the Pa adip 
port. 

Unless this line is given to Orissa Haldia 
will develop al lv expense of Paradip because 
the on y way is via Kharagpur and Haldia 
woui I be nearer to it. You ha e had the dei 
pest sea port in Paradip and because of he 
decision of the Railways if it has to suffer and 
ultimately the Orissa Government is blamed 
that it did not give enough business for 
Paradip, it would be a ver wrong thing. I 
would, therefore, plead nth the hon. Minister 
to do something in this regard. Every time we 
put a questiol , they say that the economic 
survey is bt irig made, ft cannot be put off 
indefinit ly. Therefore, I would request the 
hon Minister to kindly do something in the 
matter so that we could begin with the 
Banspani-Jakhpura line wherein we can 
employ people from the drought-affected, 
flood-affected and cyclone-affected arc;! 

DR. R. K. THAKRABARTI West Bengal): 
Sir. w lile supporting this Bill. I like to make a 
few observations regarding the complete 
collapse of the railway administration, some 
activities of the trade unionists   in  our  
country  and   the  difficul- 

tics which the general public are facing ioday 
because of prac t ica l ly  no communicat ion 
between the places. Sir, recently, in the past 
lew months, it has become a practice of 
certain sections of employees in the public as 
well as private sectoi, cither in airlines or in 
the railways, to hold the general public to 
ransom by going on wild cat strike and 
adopting sucri other go-siow tactics. Nowhere, 
in any civilized country this is being allowed. 
You see. if there should be trade union acti-
vities, the same should be in a proper and 
democratic manner. We should not allow 
more than one union in any one unit oi 
section. I have been emphasising this point 
every lime 1 rise to speak. If there is one 
union in a particular unit or a particular 
section of railways, then it is much easier to 
have a bargain by a bipartite talk between the 
adminislra lion and the union and once they 
enter into .i contract, it can be valid for two or 
three years so that during that period the 
publ ic  would know that there will be no 
disruption of services. But we find that a very 
dismal picture is there. They simply paralyse 
the whole thing either by threatening or by 
going go-slow or by adopting some other 
tactics. In this regard we find that the 
activities of some of our trade union leaders 
are just like waiting behind the scenes. As 
soon as a piece of meal is thrown, they will 
immediately come down. Everybody is trying 
to beat the other so as to get more benefit 
without any concern about the reaction which 
will be there to the public or to the national 
interest. 

[Mr.  Vice  Chairman  (Shri  V.  B.   Raju) 
in the chair.] 

In any country, if there would be any strike 
or if there would be any negotiation going on. 
then there must be some notice so that the 
public are aware that such negotiations are 
going on for five or six or ten days and after 
the negotiations fail, there must be a proper 
strike notice to be given of which the public 
must be aware. For example, there was a bund 
the other day in Bombay. Then the people 
will not go out. Similarly, if we know that the 
strike is going to take Dlace on such and such 
day or a closure is going to take place on such 
and such date, then the public will make their 
arrangements to go in advance or go a little  
later. 
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SHRI B. K. KAUL (Rajasthan): Is that the 
remedy? 

DR. R. K. CHAKRABARTI: It will at 
[east give a relief. This is the time—1 am not 
t a lk ing  of the tourists—when our own boys. 
I n d i a n  boys who live abroad, come home 
because they can get concessions for air 
travel. They come with their families and 
because of this our Government earns a 
considerable amount of foreign exchange. In 
the last few days they have come to Delhi in 
hundreds by foreign planes from different 
parts oi the world, Europe, the United States 
and so on and they are all stranded here 
because they cannot go to their homes. They 
have sepent thousands and thousands of 
rupees, 10,000 15,000, 20,000, to bring their 
families so that they can spend three to four 
weeks in the i r  homes. But they are all 
stranded here because they cannot get any 
plane nor can they get any train because the 
trains arc all cancelled. In this connection I 
would request the hon. Minister to at least be 
honest and say that nothing is working. We 
arc always kept in the dark. They say some 
trains are running and the people rush to the 
stations where they find they have to wait for 
hours and hours without food, without shelter 
and without any information as to when there 
will be a train. The public have a right to 
know the exact position, the exact picture of 
what is going on in the Railway 
Administration with regard   to  the  running  
of  trains. 

Sir. if the trade unions do not follow the 
practice which is followed everywhere in the 
civilised world. 1 would appeal to the hon. 
Minister to take a strict view of the matter. We 
have no dearth of unemployed people all over 
the country, we can easily recruit them and 
train them within a short period of time and 
replace these recalcitrant workers who are just 
holding the nation to ransom and putting the 
public to all sorts of inconveniences and 
disadvantages. I do not mind a proper 
bargaining between any trade union and the 
authorities because that is the democratic right 
but T do not like this sort of go-slow tactics 
Wherefrom did this word go slow' come: 
surely it did not come from the British. It is 
we who have coined this go slow. And whal is 
this go slow? You  carry  the  passengers  and  
leave them 

midway in Dhanbad or Allahabad for two 
daya or three days. In certain places there 
may be no food, no water. Is this the 
way   the   Administration should   func- 
t ion?  Is this the way the employees work? If 
ihei have grievances there are procedures to 
get them redressed. You follow the procedure 
which is laid down and if you do not get 
satisfaction you give public notice that from 
such and such a day you are going on strike so 
that the public will k/iow the position and they 
will not start on their journey at that time 
when the s t r ike  is likely to be on. 

My next point is about railway lines. Many 
of the proposals have been hanging tire for a 
long time. One is on the eastern side, the Dum 
Dum—Barasat -Basirhat tine. We have been 
asking for the last few years to make this a 
double track and 1 would request the Minister 
to consider this question of making it a double 
track. Then there are some railway 
overbridges. One is on the Jessore Road, a 
very important road. There the clearance is 
low that no double decker bus can piy through 
Jessore Road. There are about 10 to 15 lakhs 
of people residing in that area. And our policy 
has changed and they are now taking to double 
decker buses. But no double decker bus can go 
under that railway overbridge because of its 
low clearance. 1 would therefore request the 
hon. Minister to go into this matter and see 
that the level of the railway line there is raised 
as they have already done in the case of the 
road which goes to io lh .gunge  in the heart 
of the city. Similarly here also it can be raised 
so as to allow the double decker  buses to  
pass. 

The other point is, we find that during the 
last 25 years not many new lines have been 
installed in the far eastern region, in Assam 
and the hill areas. Those fsw lines that are 
there are meant only for defence purposes but 
for the industrial develop-meni of these 
backward areas in North Bengal and Assam 
and the hill areas not many new lines have 
been installed in the last 25 years. 1 would like 
the hon. Minister to look into this matter also 
and to have many more new lines in the far 
eastern region so that industries may develop   
in   that   region. 

Lastly I would repeal what I said in the  
beginning.     Because the country  is  so 
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big the Administration is also big and it is 
really difficult for one Railway Board sitting 
at Delhi to ope with all the matters. The time 
lag be ween the demand and ils processing by 
t e Board is so much that difficulties arise a id 
quite often we find there is no contacl 
between the people who manage and thi 
people who work in various places. 

So. 1 would si ggesi the dissolution of the 
Railway Boar< Instead they may have some 
zonal boat'Is in different zones, so that the 
process of keeping contact between the actual 
vorkers and the authorities can be haste ied 
and the progress of negotiations can >e 
hastened in order to avoid misundersta idings. 
The workers are t h ink ing  that the 
administration is not responding. The id 
ministration is far off from the place if work 
and the time-lag between the two is so big 
that wildcat strikes take place most of the 
time. Thank you. 

SHRI MONORANJAN ROY: Mr. Vice-
Chairman. Sir. iis was expected, the so-called 
progressives in the Congress have come out 
with a vendetta against the workers. It was noi 
unexpected and I am glad  Dr. Chakraharti.. . 

DR. R. K. (1 AKRADAR IT It is not anti-
worker. 

SHRI MONORANJAN ROY: Even he 
praised the Bonmav Bundh, but he missed to 
see the pictu e in the Times of India-The 
suburban e c i t r i c  t r a in  was burnt by whom? 
By Congressmen. The workers are running the 
train. That was why it was burnt down. f „• 
forgot to mention that. He praised the 
i o m b a y  Bundh. There was unity between tie 
Shiv Sena, the notorious element, and tin 
Congress, with Mr. Rajni Paiel giving the 
call. He praised it, but I do not like to dilate on 
that I would like to ask Dr. Chak abarti to 
please go through the papers and see that on 
the 13th of December at L verpool thousands 
of passengers were stj tnded because of work-
to-rule resorted to by railwaymen in England. 
According to 1 im in England where he has 
been educated, f think, that is not civilised 
because they have resorted to work-to-rule. 1 
do not like to reply to mv friends of 'he 
Congress who will not dare to go through the 
names they have mentioned.    I would like to 
ask the Rail- 

way Minister: Is it not a fact that during the 
last negotiations, our Railway Mi n i s t e r  was 
ill-advised, at the outset, by the Railway 
Board? Is it not a fact that Mr. L. N. Mishra 
was asked to announce in the House that he 
would not talk to the striking workers and 
their associations unless they withdrew the 
strike first? That was ill-advised. Mr. Mishra 
had to revise his decision and had to talk to 
them. Unfortunately the Railway Ministers 
are treated by the Railway Board as casual 
labour, It may be very harsh to hear, but I tell 
him. Mr. Qureshi. We have respect for him, 
for Mr. Mishra, for Mr. Nanda, for Mr. 
Shastri, our ex-Prime Minister. All of them 
were Railway Ministers, but everyone of them 
was treated by the Railway Board and the 
Railway Administration  as casual  labour. 

SHRI        K.      CHANDRASEKHARAN 
i Kerala):   Mr.   Hanumanthaiya  also. 

SHRI  MONORANJAN   ROY:   He had 
been thrown out without any ceremony be-
cause he tried to deal with the Railway Board. 
It is not the fault of railwaymen because they 
try to implement a th ing  which our friends in 
the Congress who spoke do not know. They 
mentioned the ILO convention. The ILO 
convention has decided eight hours of work 
for all workers, irrespective of the fact in 
which industry they are working. That is the 
ILO convention. Our friend mentioned inter-
national practice and other things. 1 would 
like him to read something about the ILO's 
functioning, etc. Now. Sir. the Rail-was 
Ministers tried, on a number of occasions, to 
speak to the railwaymen and discuss their 
grievances, but on every occasion, the 
Railway Board came in the way. And Mr. 
Qureshi knows it very well. Whatever he may 
say here for public consumption, he knows in 
his heart what is happening today. Here is a 
telegram just received: "Railway Minister's 
assurance in Parliament not implemented 
Cases not withdrawn—10 hours duty im-
plementation not started even for mail or 
express Pray intervention to avoid agitation." 
That is in the Southern Zone. This is what is 
happening today. And unfortu-n.ilelv because 
the party has been bereft of workers' support, 
everyone from the Con-press Party is 
speaking as if the woTkers are s t r iking.  Tt 
is not the workers who want  to   strike.     
Unfortunately   for  them, 
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today they refuse to be slaves. There is not a 
single party who can organise such a 
s t r ike .  I can challenge. Can they meel it? 
They cannot. In Bombay, the Congress Party 
with the Shiv Sena, they tried to paralyse the 
entire city and the whole State. Why they 
failed? They slopped the trains, and because 
the workers had been running the trains,  they 
burnt the trains. Is it not anti-national? Is it not 
trecherous to the interests of the country and 
the nation? Let them reply to that. I want  a  
reply  from   Mr.  Qureshi. 

SHRI K. P. SUBRAMANIA MENON: 
When the Congressmen burn trains they are  
very  patriotic. 

(Interruptions) 

SHRI KALI MUKHERJEE (West Bengal): 
li was never the Congressmen who burnt the 
trains. 

SHRI K. P. SUBRAMANIA MENON: 
The  Shiv  Sena  and  the  Congressmen. 

SHRI   KALI     MUKHERJEE:   But   not 
Congressmen. 

SHRI MONORANJAN^ ROY: The less 
they speak about the workers the better it is. 
The workers were killed because they had 
been running the trains. That is their only 
crime—the Congress and the Shiv Sena called 
the bandli and the workers had the cheek not 
to respond. Yes, Rajani Pate!. . . 
{Interruptions) No. no. Your partymen are 
thrashing your own partymen. You should stop 
it. We have heard many [hings from Mr. 
Qureshi and other friends also. The less you 
speak about the USSR and other socialist 
countries the better it is for you. Mr. Qureshi. 
Mr. Brezhnev came here but it does not mean 
that our country has become socialist. Mr. 
Qureshi. do you know how the workers 
function in the Soviet L'nion and other 
socialist countries? And it is a working class 
State, ll is a State of the workers. It is they 
who are running the country. Their own 
wages. their own timings, their own service 
conditions are not determined by some bureau-
crats and w h i t e  elephants sitting at the top in 
air-conditioned rooms and going in saloons. 
Their own wages and service conditions are 
determined  by the workers. 

On you know that in any factory there is no 
manager who will go against the workers? I; is 
the workers who determine the fate of the 
manager and the manager does not determine 
the fate of the workers. Do you know, thai 
there is no white elephant like the R a i l w a y  
Board there? Even in Bangla Desh they have 
dispensed with the Railway Board. But you 
cannol get the courage to deal with this 
Railway Board. Sir. it is only a few days ago, 
not even a year or two. that Bangla Desh was 
born and the) took courage to dismiss the 
Railway Board, abolished it. dissolved it. Is not 
the Railway Board a British tradition, a tradi-
tion of Bri t ish imperialism? Their Rail-w i- 
Board is running the entire show and the 
Ministers are casual labour. It is not my 
uttering. These words have been uttered by 
some railway officers themselves. They say 
they do not care for the Ministers. What are 
they? they say. The Ministers may assure the 
House that it is they who would do anything 
but their officers are doing everything against 
their assurances, the i r  understanding, and 
their policy-You have to submit to them 
because without them you cannot run the 
administration. So this is the condition of our 
country. It is not that the workers want to re-
sort to "Work-to-rule" or 'Go-slow" or 
"lightning strike". If any one is responsible for 
"sudden strike" it is the Railway Board and 
your anti-labour policies. You will say one 
thing in this House and another elsewhere. The 
entire responsibility lies with the railway 
administ ra t ion .  You blame the workers 
here. I would challenge any of our friends on 
the Treasury Benches to go and face the 
workers. It is not a ioke to go on strike. They 
know they may be killed in firing. And on 
many an occasion workers have sacrificed their 
life, shed their blood and suffered all sorts of 
privations to get some of their grievances 
redressed. It is not a few. but many among 
them have given their lives in police firing in 
the past. Therefore, they know what it means 
to go on strike. Going on strike is not a 
pleasure. It may mean break in service, 
dismissal from service, arrest and so on. 
Therefore, the Democle's sword is al-ways 
hanging on the head of the strikers. Therefore, 
they know what ordeal they have  to   face. 

Sir. may I know from Mr. Qureshi whether   
he     knows   that   his     Administration 
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wants corrupt worke B? DOCS lie know in 
what directions this corruption thrives'.' Every 
hon'ble Meml>er would corroborate lo the 
common mar's experience in getting his ticket 
booket. Let an hon'ble Member go as a 
commoi , ordinary man in th« queue on any 
big s ation and let him get a seat without 
paying much more than the cost of the ticket 
or the far 

SHRI S. D. MISHRA: And who gets it? 

SHRI K. P. SUBRAMANIA MENON: It is 
the Railway Board which encourages 
corruption. 

SHRI MONORANJAN ROY: Yes, 
corruption thrives it the encouragement of the 
Railway Board, the Administration and the 
officers fro m top to bottom. You may report 
the mater any level no action will be taken 
again l the man. It is because liiev themselves 
at the top are corrupt. Therefore, the w -rkers 
have to organise themselves and do something 
to get their grievances remediec. If the 
workers jointly take some action it is said that 
they are instigated by outsiders. Sir, this is the 
condition in our country. Therefore. I would 
request our friends on the Congress Benches 
to ponder over the matter. No one party in the- 
country now has the capacity to instigate v 
orkers to go on strike and held the com try to 
ransom: no one can do that. The workers 
resort to this extreme step onl> when they are 
convinced that they ill not be heard otherwise. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):   Please  c .mplete. 

SHRI MONf RANJAN ROY: Mr. Qureshi. 
I have it ft to make a small point in the end. 
There s a town named Balonia in Bangla Desh 
s also in Tripura. The distance between i le 
two Balonias is hardly half a kilometre. If you 
just join the two towns, there will be direct 
route to Mizo-ram. Assam and 'vfanipur. The 
other thing is Akora-Agartala that is also 
hardly two kilometres. I am told that there was 
some survev and some report is also there. 
These people are now completely isolated. 
Now the plane is also not going. You can rea-
lise their condition. If you kindly do that 

18—I9RSS/ND/73 

DR. R. K. CHAKRABARTI: You are 
stopping the trains.  What is the  use? 

SHRI KALI MUKHERJEE: You cannot 
have both. You are stopping trains and you 
are also asking for new lines {In-wmtplions). 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU!: He is making some constructive 
suggestions now. 

SHRI MONORANJAN ROY: He is ilso 
joining the people who do not know anything 
about the workers. The workers cannot be 
asked to abide by the advice of the leaders to 
go on strike unless the workers themselves are 
very much affected and they themselves take 
the decision. Here the question does not arise. 
I tell you with all responsibility that the CPM 
has got no connection with the Association 
formed by the loco running staff. Not one of 
us is in any way connected with that. 

SHRI KALI MUKHERJEE: Then how do 
you support  it? 

SHRI K. P. SUBRAMANIA MENON: 
VVe always support the workers' cause. 

SHRI MONORANJAN ROY: We support 
the cause of the workers. It is they who 
support the white elephants, the ad-
ministration. 

SHRI K. P. SUBRAMANIA MENON: 
They always support the blackmarketeers. We 
support the workers. 

SHRI MONORANJAN ROY: We are 
proud of our support to the workers' cause. 
We shall continue to do it. We are proud that  
we  support  their  cause. 

SHRI KALI MUKHERJEE: The workers 
are gods! Whatever they do should be 
supported! 

SHRI K. P. SUBRAMANIA MENON: 
You always support the blackmarketeers. We 
support the workers. 

THE VICE-CHAIRMAN fSHRI V. B. 
RAJUV. Please do not quarrel across the 
benches. No ideological quarrel here. Yes, 
Mr.  Sanda  Narayanappa. 
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SHRI SANDA NARAYANAPPA (Andhra 
Pradesh): Sir. I thank you for allowing mc to 
participate in this debate and make a few 
observations. While supporting this 
Appropriation ('Railways) No. 4 Bill, 1 would 
like to point out that the Railway 
administration has been subjected to criticism 
and other comments by so many hon. 
Members who spoke previously. The hon. 
Member who spoke just now criticised the 
R a i l w a y  Board saying that their officials 
and ci ther officials are encouraging cor-
ruption. This is not true. A small man, for 
instance, a booking clerk who is working in 
the booking office, may do some wrong thing. 
For that wrong thing, we cannot attribute 
motives to the higher officials. At the top 
level, [he Minister is there. If there are any 
corrupt officials at the lower level, we can 
bring it to the notice of the higher authorities 
for rectification or for legal punishment, 
instead of bringing the top officials into this 
discussion and mentioning their names here. 
This is not the appropriate forum. As a 
sovereign body, as the most supreme body of 
the democracy, we should not concentrate on 
such small matters. I would like to advise our 
honourable friend to rise above this level and 
advise our Government, to function in a 
proper way. in an efficient way, for the 
creation of amenities to the public, improved 
amenities at stations like providing drinking 
water facilities and const ruct ion  of more 
railway stations. In our country, if we observe. 
construction of many railway stations has not 
been completed. Only half the number have 
been completed, if I am not wrong. Then, 
small stations have no drinking water 
facilities. And where water is available, it is 
available only in winter. Only in winter they 
provide drinking water facility. In summer we 
do not find a drop of water anywhere. Even in 
big stations like Itarsi and Bhopal we 
experience scarcity of water in summer. These 
things, the railway authorities must be able to 
understand and try to improve the 
administration. Efforts should be made to 
avoid wasteful expenditure and earn more 
profits to the oublic exchequer. Unless 
transport facilities are improved, unless 
amenities are created to the satisfaction of the 
public, we cannot win the favour of the public 
and we cannot run the administration to the 
satisfaction of the people. In this connection. I 
would hire to mention that since a long time, 
ever 

Mm- we : "t independence, we have been 
urging that Rayalascema is a backward region 
and therefore new railway lines should be 
created for its development. In that region no 
new railway lines have been created, no new 
construction has been done. Only Bangalore-
Guntakal broad gauge conversion has been 
started recently-We have been urging that 
Guntakal is an important junction in the south: 
it has been occupying that prominent place 
ever since it was constructed some 50, 60 
years ago: but so far no improvements have 
been made there: no shades for passengers on 
the station, no proper waiting rooms, no 
alteration, no additional construction, nothing 
of the sort. No retiring rooms have been 
provided there for officials or non-officials to 
stay. This is the unfortunate s i t ua t i on  at 
Guntakal. We had. in fact, brought all these 
matters to the notice of the authorities. But our 
representations have not so far been heeded. 
We are urging that the broad gauge line that 
has been started from Bangalore to Guntakal. 
should be extended up to the capital city of our 
Slate. Hyderabad, so that it will improve 
transport facilities of convenience to the public 
there. Then there is a metre gauge line running 
between Guntakal and Guntur. During the 
Britishers' time there was a metre gauge line 
from Mormagao to Masulipatam straightway. 
That was disrupted and from Guntur to 
Masulipatam they have a broad gauge line but 
the line from Guntakal to Guntur remains 
metre gauge. We urge that that line may also  
be converted  into  broad  gauge. 

Another important thing I would like to urge 
is this. Guntakal Division is included in the 
Southern Railway Zone. Originally when the 
South-Central Railway Zone was being 
formed, we had requested —Andhra Pradesh 
Government under the Chief Ministership of 
Mr, Brahmananda Reddy also recommended—
that Guntakal Division should be included in 
the South-Central Railway Zone so that the 
people of this region will have the benefit of 
allotment of wagons and other facilities.  If 
Guntakal Division is continued in the Southern 
Railway it will create a great handicap to the 
people of Andhra Pradesh in that region and 
they are deprived of the income which is 
legitimately due to them. It will not be 
comfortable for the people  in the South-
Central  Railwav Zone 
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if Guntakal is c mtinued to be in the Southern 
Railway .'.one. Therefore, my request is that 
Gun akal Division may be tagged on to the 
South-Central Railway: Sholapfir Division u 
so may be tagged on to the Southern lailway. 
1 think the Railway Board can examine this 
proposition.   It   was.   in   fai t,     discussed   
many   a 

time. I reqi fist thai the Guntakal 4 
P.M. Division   sho lid   be      handed   over 

the .South ( en i ra l  Railway and 
Sholapur Division hould go to Southern 
Railway. 

We have been requesting for a line between 
Guntakal am Tumkur thereby connecting 
Mysore St;,.e. We have repeatedly made this 
reque i to the Government. We have taken 
mai y deputations and submitted memoranda 
and I have spoken of that demand on the floor 
of the House. Whenever Ministers go on 
camp, we made representations. When Shri 
Alagesan was the Deputy Mini ter of 
Railways and when he visited G fntakal about 
15 years ago, we represented to him. But no 
action has been taken. A least a survey could 
have been ordered. We are living in a de-
mocratic country. A'hen we make repre-
sentations, you can at least examine them and 
say with facts and figures whether it is 
feasible or not, whether it is economically 
good or bad. so that when we go to our 
people, we cai tell them accordingly. 
Otherwise they tell us: You are not pressing 
for this line and so on. 

You know that J Ry ilaseema is a droughi 
striken area and i therefore undeveloped. Il 
needs development on all sides. It needs not 
only railway lines, but it needs road 
development. irrigation facilities. power and 
so mai J other things. Now a new Ministry has 
been installed recently on account of (he bold 
decision taken by the hon. Prime ' l inister  
and the Parliamentary Board. Il is functioning 
there. I hope the Government of India and the 
R a i l w a y  Board will extend their co-opera-
tion lo the State Government in starting new  
railway lines   in  Rayalaseema  area. 

Before I conclu le. I want to bring to the 
notice of the -louse through you that long 
back we had requested for the extension of the 
Belli y-Raidurg railway line up lo Chitradurg 
so that it is convenient for the people to move 
their goods traffic. 

I hope it coir.es under Southern Zone. A 
survey has also been ordered for this line. But 
no result has come out. 1 hope the hon. 
Minister will take note of these things try to 
expedite the matter and see that the survey is 
completed and the line is extended   between   
Raidurg  and   Chitradurg. 

Another point is that in Rayalaseema there 
is only one industry that has been started, 
namely, the Pandyan Cement Industry in the 
forest area. Whenever they want to send their 
finished products either to Maharashtra or 
some other neighbouring States like Orissa, 
wagons are not supplied because of the fact 
that Guntakkal Division is in the Southern 
Railway. They Nave the i r  Own backlong 
and when wagons were avai lable  there, they 
were diverted lo the South. Because of this 
non-supply of adequate number of wagons the 
industry suffers dnd other areas also suffer be-
cause they do not get the finished products 
from this industry. I request the Railway 
Minister to take note of this also and try to 
allot more wagons and see that industry is not 
put to any difficulty for want of wagons 

With these few words, I support the Bill. 

SHRI Is.. CHANDRASEKHARAN: Mr. 
Vice-Chairman, Sir, in the year 1972-73 there 
has been a perceptible increase in strikes. The 
labour-management relations had been weak 
in most of our public sec-lor industries! But 
the year 1972-73 saw the --pleading of the 
labour disputes from Ihe public sector 
industries to a number of private industries 
also. In fact, the management of the public 
sector industries have to set an example to the 
private industries in the matter of maintenance 
of flood relations with labour. But that was 
not done and. therefore, the penal results  
have followed. 

Sir. it is not as if there are no good ag-
reements and it is not as if there are no good 
laws. Take, for example, one of the most 
progressive legislations that we have passed 
in this country after independence, the 
Payment of Bonus Act. The Payment of 
Bonus Act brought in its wake a large number 
of disputes. In fact, the Payment of Bonus Act 
has created situations in which production 
worth crores of rupees has been lost to the 
nation just because. Sir,  our  labour  officers   
and   our  manage- 
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iiicm nave noi ocen sincere anu effective in 
me mailer oi implementation ol me pi c 
visions oi me Payment ol Bonus Act iut, in 
me same way, uieie are ad hoc ag-, reements 
and agreements wmch are of a constructive 
nature and which are of a linal nature and 
mese agreemenis are invariably brought into 
force wnen ihere is such a situation and to 
prevent such a situation from becoming more 
critical in the case ol the Railways, Sir, such 
an agreement was brought into force and to-
day, Sir, what is the complaint'.' 1 do not want 
to go into the details. The complaint on the 
pan of the locomen is that the agreement is 
not being implemented. The assertion by the 
railway management is that it has been 
implemented. 1 submit, Sir, that when there 
are conflicting assertions, the matter has got 
to be decided by a third party and the third 
party could have been the Government or the 
Minister if the Government or the Minister is 
prepared to see the things objective!) and 
examine the issue in a dispassio nate manner. 
But that has not been done and the 
Government has taken sides with the Railway 
management. 1 suggest that in situations like 
this, the matter is not to be referred for 
adjudication or arbitration because everybody 
knows that the process is very much long- But 
it should be possible for the management to 
come to an agreement with labour that it 
would be examined by so and so, say, by a 
Judge of the Supreme Court or a Judge of the 
High Court and let it be examined not within 
days, tout within the course ol hours as to 
whether there has been implementation or a 
denial of implementation. 

Sir, now the locomen have struck work 
and today's news says that most of the trains 
to the eastern region of the country have 
been cancelled and the strike is likely to 
spread and the Chairman of the All-India 
Railwaymen's Federation has come out with 
an open statement that they are going to take 
up this issue and, Sir, the Chairman is a 
powerful trade union leader and the AIRF is 
a very powerful trade union organisation in 
this country and there is no use of taking 
matters to a crisis and then saying that food 
articles are not being moved or that essential 
raw materials are not being moved and all   
these   have   slackened   production   and 

so on. This sort of criticism will not pay the 
nation ultimately. And I would, therefore, 
very strongly put it to the Government to see 
that the locomen strike is settled Some 
understanding and conciliation is necessary on 
the part of the Government. 

Now, Sir, 1 am not saying that the Deputy 
Minister is not competent to become a 
Minister. 1 have no doubt Mr. Qureshi is 
competent. But 1 have a feeling, Sir, that Mr. 
L. N. Mishra has absolutely no time. He is too 
much involved in politics. The Ministry of 
Foreign Trade was a small thing, and half-an-
hour or one hour would have been enough for 
him to bestow on the Ministry of Foreign 
Trade. But here is one of the major 
departments of the Government, so far as the 
Central Government is concerned. I accuse 
Mr. L. N. Mishra thai it has not been possible 
for him on account of his other activities, 
particularly political, to look into the matters 
concerning the Railways. Although the Deputy 
Minister is there, but there is nobody to take 
responsibility for decisions on behalf of the 
Central Government and, therefore, things 
have come to the pass in which  the  Railways 
find themselves today. 

Sir I would like to go into one detail in 
regard to the running of trains, and that, Sir, is 
that trains are not keeping to schedule. There 
was a time when 1 had stressed it in the 
course of my observations on the Railway 
budget or supplementary demands earlier that 
the Railways were running to schedule, but 
today, more often than not. the trains are not 
running to schedule. I do not know what the 
statistics reveal; statistics are not always 
correct and true, so far as the real picture is 
concerned. There is a distinct slackening on 
ihc part of General Managers and their 
subordinate officers in seeing to it that t r a i n s   
run on time. 

Sir. 1 would like to say something with 
regard to some aspects: of Railway admi-
nistration in the south and again in the north-
eastern region in the country. The Grand 
Trunk Express is a train which connects the 
south to Delhi. May I ask, during the last few 
weeks particularly, or last few months, how 
many times it has arrived on time in Delhi? It 
is rather scandalos, Sir. that the Grand Trunk 
Express comes much before time up to 
Tughlakabad, but then for covering a dis- 
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lance of a few 1 ilometres it takes more than 2 
hours, and ultimately tlie train which has to 
reach at 11 O'clock at New Delhi railway si 
t i ion arrives after 12 O'clock many a ti ne. 
The agony of longdistance passenger can just 
be imagined. It is not possible, particularly 
during the summer time, to jet even a drop of 
water because the entire kitchen car closes 
i t se l f  by 7-30 or 8-00 n the morning, having 
served the break!': st at 6.30. because it is the 
last day and they want to finish off and collect  
the c arges etc. 

Sir, another thug (hat 1 would like to stress 
is the state of railway stations, and in 
particular platforms, in between Man-galore 
and Short, imr. In fact, some time back 1 had 
taken up this matter in correspondence with 
the Railway Minister and 1 was given ft few 
weeks later a reply, a very welcome eply, that 
the matter was being looked ii to and that 
most of the platforms would be lengthened. 
Sir, the position in between Mangalore and 
Sho-ranur, the Mala >ar area of the southern 
region, is that h;.If the train is outside the 
platform. Most i f the railway station plat-
forms were buili for six carriages. Six-carriage 
train was the longest train at that time. Today, 
th : Mangalore-Madras Mail is having 13 
carriages. Other trains are also having alnost 
the same number of carriages. There ore, half 
the train is outside the platfor n. Old women, 
ladies and youngsters are i Here. How is it 
possible to reach them? Si me assurances were 
given. How those a^ urances are being imple-
mented? I don't say nothing has been done. 
Something has been done. They have laid 
bricks on both sides of the platform just to 
indicate that the platform lengthens itself. But 
the rlatform has not been raised. The- old v 
ires leading to the signals continue to bs there. 
They have laid bricks to show that the 
platform extends on both the sii es (Time bell 
rings). It is of no use so far as the persons 
travelling in the train are c mcerned. I would, 
therefore, submit that th lengthening and 
raising of the platforms • hould be taken up 
seriously. 

With regard to Kerala, the broad-gauging of 
the T1 ivandrum-Ernakulam line is going on 
and the doubling of the Shora-nur-Cochin line 
is going on. I would only submit that these be 
completed within schedule.  So  far as     these 
two lines  are 

concerned, this has been one of the demands 
in Kerala for a very long time. Another 
demand is that there should be a railway link 
to the big pilgrim centre of Guruvayoor and to 
the commercial town of Allcpey. That has 
been denied to them. I will speak a few words 
about the North East area and then I will 
close. The extension of the broad gauge to 
Gauhati immediately and up to Dibrugarh in 
due course appears to be quite a necessity. 
The running of another fast train from Dibru-
garh to Delhi via Farakka is also a necessity 
Between Dibrugarh and Gauhati, there were 
six trains either way and now they have been 
reduced to two trains. The major towns in 
Assam are not connected with railways 
because the Railways planted by the British 
were for the purpose of taking out tea from 
that area and not for the passengers. 
Therefore, in the matter of new lines, Assam 
should be given   priority.      Thank   you. 

SHRI     JAGAN   NATH     BHARDWAJ 
(Himachal Pradesh): Mr. Vice-Chairmar:, Sir, 
I think there is nothing wrong about the 
demand for 21 crores of rupees. I, therefore,  
support  this   Bill. 

My main purpose of speaking today is that 
1 have got great concern about the state of 
industrial relations in the Railways. I think it 
is due to the fact that there are two federations 
working parallel to one another. The result of 
this is that the industrial relations in the Rail-
ways are not taking any definite shape. It is 
highly essential that there should be a positive 
policy towards industrial relations in the 
Railways and that positive-ness can only come 
if one strong union is built up by the Railway 
Administration. I mean that the Railway 
Administration should work in such a way 
that a strong union emerges. It is very difficult 
to build one union, but the policy of the 
Railways should be to encourage one union. If 
they go on encouraging parallelism, this won't 
help them because more and more frictions are 
bound to arise in the railway working. There 
are so many categories of workers and so 
many sections and each category is 
demanding that its union should be recognised 
and the other union should not be recognised. 
The other unions are also clamouring for 
recognition. In this way, there are rivalries 
and. frictions among the workers and  they are 
creating 
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a sort oi confusion and so much ol' indus-tnal 
unrest is generated, hirstly, Sir, as far a.-> me 
Railways poncy is concerned. I mink U is quite 
all right mat they do not recognise any 
sectional or what >ou call category unions. 
This is quite good. Sir, the two Federations 
which are recognised cover the entire Railway 
system with me result that there is no lii'e in 
the trade union movement in the Railways- To 
bring liveliness into the working of trade union 
movement in the Railways, I th ink  it is very 
essential that the Railways should encourage 
and recognise unions at, what you call, the 
divisional level. And from divisions, upwards 
there may be federations of a particular type of 
unions for example, the l.N.I.U.C. The 
I.N.T.U.C- union may federate at the top level. 
But at the divisional level, there should be a 
recognised machineiy. In this way, there can 
be an active two-way communication between 
the management and the trade unions. Sir. I 
have a feeling that the General Manager at the 
Divisional level is not so much interested in 
industrial relations work as he may be 
interested in technical and other activities. To 
me, it appears, that this is equally an important 
task in these days, particularly when we are 
talking in terms of industrial democracy and 
other things. So. I would suggest that the 
General Manager, at the Divisional level and 
also at the top levels, should take active 
Interest in the development of strong trade 
union movement in the Organization. Because 
of a weak trade union in the Railways, the 
workers are not taken into any one direction 
with the result that there is confusion. This 
weakness in two-way communication is due to 
the absence of a strong industrial relations 
machinery in the Railways. There should be a 
proper and scientific industrial relations 
machinery in the Railways- There should be 
trained officers. The machinery should develop 
proper industrial relations in the Railways. 
And there should be forums where different 
categories of workers can sit together and have 
a feeling of co-workmanship among 
themselves. Now, Sir, what is happening? All 
types of workers are s i t t ing in air light 
compartments and no particular trade has a sort 
of feeling for the people of another trade with 
the result that isolationism and other things of 
this type are developing in Hit Railways. So, to 
me, it appears. 

that the Railway Administration will have to 
take a very strong and, what you call, a well 
thought out and well-planned action to 
develop proper type of industrial relation in 
the Railways. Otherwise, a sort of conl usion 
is going to crop up in the Railways and 
interested people will surely exploit that state 
of affairs. Therefore, Sir, I finish my speech 
with a suggestion that the Railways should 
give proper thought to the proper development 
of industrial relations in the Railways. Thank 
you, Sir. 

SHRI N. 11. KUMBHARE (Maharasb-ua): 
Mr. Vice-Chairman, Sir, while supporting the 
Bill, 1 would like to refer to the problems of 
contract labourers. The ot i icr  day. I had made 
a reference to their conditions of work. The 
Railway has very recently circulated a leaflet 
entitled 'Spare the Nation's Lite Line". And 
there, they nave been kind enough to give 
figures of workers who are employed through 
contractors. Sir, their number is stated to be 
3,20 lakhs. It was really painful to read thai 
they have been treated as casual workers. I am 
at a loss to understand how these workers could 
be termed or categorised as casual workers. It 
is a matter of common sense that casual 
workers are those nil.' arc essent ial ly  
required to do work of a casual nature. I will 
just give an example. If a railway building has 
got to be whitewashed and the work is entrus-
ted to a contractor who engages ten oi twenty 
workers to get the work of whitewashing done, 
then they are casual worker. I do not know 
how these workers who are required to do 
work at a project. say, of loading and 
unloading and coal and ash workers can be 
called casual wor-keij. By no stretch of 
imagination they could be called casual 
workers. On the contrary, they are in fact 
permanent workers, firstly, because they are 
required to do the work which essentially 
forms part of the railway work and, secondly, 
because the work goes on round the year. The 
work of loading and unloading and the work 
done by coal and ash workers goes on 
throughout the year. When both these 
conditions are satisfied, they should actually 
be called the workers of the Rail-wax s. Now. 
these workers are denied the s ta tus  of 
Railway employees and they are required   to   
work      through   a   contractor. 

Sir. 00 to 91; per cent of these workers 
belong to Scheduled Castes and backward  
classes      So,  we can  say that they 
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belong to the weaket sections of the society. 
Now, when v e ask these workers to work 
through co (tractors, the result is that ihey do 
not itave the security of employment. The 
contractors do not employ them regularly 
even though the work goes on round ihc year. 
They are not employed regularly because if 
they are required to work lor more than six 
months, then the workers a t claim that they 
are either permanent w irkers or temporary 
workers but not ca ual workers. So, the 
contractors devise ways and means whereby, 
even though w.>rk is available throughout the 
year, thi same worker is not allowed to work 
lor a period of six months continuous!). So. 
what I want to say is that there is no security 
of employment  for them. Th; t is my first 
point. 

Secondly. 1 now come to the wages that are 
being paid to them. I have myself seen the 
work ng conditions of some of the workers. 
As ou know, Sir, the work o( loading and unit 
iding is very strenuous. The work which i 
required to be done by these coal and ash 
workers is a very repulsive work. I to you 
know what wages they are paid? They are 
paid at a very meagre rate. At some places 
they are paid at the ra e of Rs. 2.50 per day 
and at some othe places they are paid at the 
rate of Rs. \ per day. This is the wage that is 
being paid to these workers. Sir, 1 say it is 
higl time that the Railways should adopt sou i 
wage policy in respect of these wor ers to 
whom they are wrongfully denyini the status 
of railway employees. Till uch time as the 
wage policy is decided n respect of these peo-
ple, you must ensure that they are paid what 
may be called the minimum basic wage rate, 
the wage rate of subsistence, keeping in view 
the present-day high cost of living, thi se three 
lakhs of workers may be give a reasonable 
wage, at least by fixinq tl -ir wages at Rs. 7 
ner day. Unless a w ge of Rs. 7 per day is 
fixed for these vorkers, I do not think that the 
Railways can claim to have given a fair deal 
to thi se workers. So. Sir, my request to the ho 
i. Minister is that that the Railwav adm 
nistration is expected to be an ideal em iloyer. 
the demand of these workers is that the 
contract system should be total1 </ abolished 
and they should be emptc ed directly by the 
Rail-wavs.   tt   is   nol   1 efnc done  .   If  if   is  
not 

possible for you to do it in the near future or 
immediately, why don't you devise some other 
method? 1 suggest that let there be some sort 
of a subsidiary organization. Instead of 
making them to work through contractors, you 
have some sort of a corporation or some sort 
of a subsidiary organization which will take 
care of these 3 lakhs of workers. I feel 
confident that if such an arrangement is made, 
certainly their conditions could be improved 
to same extent. At present they do not get any 
other benefits. They do not get bonus; they do 
not get provident fund; they do not get leave 
privileges; they do not get the benefit of 
housing and they get nothing of the kind. 
Therefore, I should say that the Railway 
administration is duty-bound morally to give 
them better conditions of work. If the Railway 
administration cannot do so immediately, you 
must think of doing some-! thing for them in a 
phased manner- One I is the wage rate. If it is 
immediately done. I think it will be doing 
great service to these most neglected class of 
workers. 

Sir, then I refer to the problem of Sche-
duled Castes and Scheduled Tribes. It is really 
heartening to note that in the recent past, the 
Railway Ministry has been taking a keen 
interest in giving effect to the various 
provisions regarding reservations in 
employment. The Railway Ministry has 
accepted, in principle, that the Railway 
Service Commissions will have at least one 
member either of Scheduled Caste or 
Scheduled Tribe. I think there are as many as 
4 Railway Service Commissions. This 
assurance was given to the Parliamentary 
Committee on Welfare of Scheduled Castes 
and Scheduled Tribes, I think, about 2 years 
back. A period of 2 years has passed but that 
assurance has not been so far materialised. Of 
course, barring one case, that is the Railway 
Service Commission in Bombav. in the other 
3 Railway Service Commissions, the ap-
pointment of a Scheduled Caste or Scheduled 
Tribe member has not yet been made. We 
have been told that Railway did not get a 
person with, what they call, the background, a 
person with status. Sir. when we could get 
Ministers to handle more important work. I do 
not think why they could not get a member 
from the Scheduled Caste and Scheduled 
Tribe to work there as n member in the 
Service Commif- 
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[Shri N. H. Kumbhare.] 
sion. So 1 would request Mr. Qureshi Saheb 
to look into it and see that representation is 
given in all the Service Commissions. 

Secondly, Sir, the Railways have really 
taken a good decision to establish a Cell in the 
Ministry. We do not know what exactly is the 
scheme of that Cell. But my suggestion is that 
if the Railway Ministry wants that Cell to 
work effectively, then— I would like to make 
3 or 4 suggestions— you must appoint a man, 
I should say, a committed Executive. You 
speak about committed judiciary: we may 
require committed judiciary but we equally 
want committed Executives also. But, 
unfortunately, in this country the caste 
prejudice operates even at Government level. 
That is very unfortunate of this country. Even 
those who are enlightened, even those who are 
broad minded, even they are not free from 
caste bias and prejudice. Therefore, one of the 
reasons why despite all these rules and 
regulations. directives. instructions and 
advice, the Scheduled Castes people are not 
getting their due share in the service, is 
because of the caste prejudice and therefore, ] 
submit that unless a committed Executive is 
appointed to man the Cell, it will not be able 
to deliver the goods. My second suggestion 
is—I do not know what powers and functions 
are entrusted to the Cell—that we should try 
to appoint a member belonging to Scheduled 
Caste or Tribe so that this community may not 
have the grievance that their legitimate claims 
are being ignored. Then. Sir, my th i rd  
suggestion is that the Cell must be given the 
powers to act independently, in all cases 
which are referred to it against zonal or 
divisional management against which the 
employees have represented that they have not 
been given promotion or they have some 
grievance. The Cell must he competent to take 
independent decisions. Then only it will be 
able to do justice. Therefore, my suggestion is 
that the Cell should be made more powerful 
and should be entrusted with a sort of semi 
judicial authority. Whatever decisions the Cell 
takes, must be binding on all. Then, Sir. the 
immediate work which the Cell can undertake 
is to look into the grievances about 
promotions. Sir, I have been receiving a large 
number of representations and   I   haw  
referred   so   mam   represenfa-  

tions to the Railway Ministry. They are 
mostly concerned with the right for pro-
motions. Their grievance is that -despite the 
directives that reservations should also be 
provided in promotions, in the first place they 
do not provide any reservation and secondly 
even if reservations are provided the 
candidates belonging to the Scheduled Castes 
and Scheduled Tribes are not appointed and 
they are just told that they are not fit to be 
appointed on the ground that they are not up 
to the mark. Therefore all those cases wherein 
Scheduled Caste and Scheduled Tribe people 
could not be appointed in the reserved quota 
should be re-examined and if this work is 
undertaken I think their major grievance about 
appointments in promotion could be attended 
to. 

SHRI S. D. MISRA: Sir, this is a very 
limited Bill This demand in the Appropriation 
Bill for an expenditure of about Rs. 21 erores 
for a venture which is spending about Rs. 
4.000 erores is not much and therefore to that 
extent we welcome it and we accept it. But, 
Sir, while accepting it, we do it with a sense of 
great sorrow and dismay. We see that since the 
last two days almost all the trains are not there. 
Today I understand from this place to H6wrah 
there was one train only—the Kalka Mail—
and about 5,000 people gathered at the Old 
Delhi station. Only a few thousands could go. 
The third class passengers occupied all first 
class coaches and air-conditioned coaches and 
it took 3 hours for the t ra in  to start. The 
police had to be called. The train which was to 
leave at 10.00—because it was late by 2 
hours—left at 12.30 or 1.00 P.M. because the 
police had to be called. We do not know when 
this train will reach its destination. Why is 
such a thing happening? It is because the 
nation is held to ransom and who is doing 
that? Why is it being done? There are strikes 
and strikes. One can recognise the right to 
strike. We do recognise the right to strike in 
our Constitution but we do not recognise the 
right of lightening strikes in the manner in 
which they are resorted to. We never recognise 
this sort of thing. 1 complain that this 
Government is a weak Government. 
Otherwise. It would have given a very 
lightening treatment. They say they are using 
the DIR. Every time and for even' strike they 
say that they use the DTR. We are opposed to 
it. Why? Because you make a 
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mockery of DIR. Yoi do not mean to use it 
and you use it. 1 pi edict that after a few days 
under pressure of the Board or of this Minister 
or thai Minister or of circumstances again DIK 
will be withdrawn. The same leniency w II be 
shown and the same trouble will be there. 
Now, for 700 categories of employe s they 
want hundreds of unions. I can undi rstand a 
dozen union or a score of unions but I cannot 
understand so many unions Therefore, I 
welcome what Mr. Bharadwa said and what 
Mr. Anandan said just now. Two unions or 
three unions one car understand. Two or three 
parties in the olitical field also one can 
understand. If there are a hundred political 
parties and a hundred unions. what will be the 
fate of this country? Now Sir, there is strike h> 
the air. Nobody can go by air. There is -1like 
on the Railways. Nobody can go by r. il. 
Nobody has money to buy petrol becau e the 
price is up and everybody has not :ot a car. 
Now. all movement is jamm d for many days. 
Somebody said that Mr. Qureshi and Mr. L. N. 
Mishra are responsible. I say 'No." The 
Government, as a whole, is responsible. The 
Governmei t must sit and decide in Cabinet 
whether they mean business and whether they 
want to govern or not. It is not a single is.si e. 
1 tell you everybody in this country is veil 
convinced that if you strike today, th y will 
settle tomorrow according to your emand. This 
attitude is equally bad I m ist tell you. Just 
now, one hon. Member mentioned that the 
Congressmen burnt buses in Bombay. 1 must 
say he must not have been a Congressman. No 
Congressman, either this side or that side, < m 
burn buses because it is not the ideolo :y of the 
Congress. He must be a commun st in the 
Congress and that is the tragedy Bf the 
Congress. (Interruption). Let me te I you that 
he must be a communist in the Congress. T am 
well acquainted with Bo nbay affairs. I may 
tell you, as there are communist friends 
creeping into the Congress, there are certain of 
their Men Is who are sitting that side and who 
claim to be their friends. No they are not your 
friends. They are your greatest enemies. 1 hey 
are organising the strike and they are posing as 
their friends. They go on Organising strikes. 
They hunt with the hound and run with the 
hare. They are doing like that. This is the state 
of affairs in this country. It is unfortunate that  
this  country and  this  Government  is 
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not realising it. 1 am not saying that the 
legitimate demand of the workers has not to 
be fulfilled. It has to be. There must be an 
arbitration board. There must be certain 
channels for settlement and you must decide 
it. I am not blaming Mr. Mishra or Mr. 
Qureshi or for that matters the Prime Mmi\ter 
for this strike. Why did the raii-waymen 
immediately, without giving notice go on 
strike? Ten thousand people at Delhi station 
and other stations are suffering. It is not 
because of Mr. Mishra or Mr. Qureshi or for 
that matter anybody else. Therefore, when we 
talk to the nation, to this House to the country, 
we must talk very frankly, and the time has 
come for this Government to say whether it 
means firmness, it means government or not. 
They say that the Opposition is responsible. I 
do not know which Opposition they mean. I 
tell you, Sir, it is their friends in the 
Opposition who are responsible. You might 
call us not your friends but we want your 
hands to be strengthened because any loyal 
person, citizen, of this country will weep over 
the situation that has developed in this 
country. We cannot move, we cannot live 
because of the high prices and the economic 
situation. And today you are very much 
aware, you know, the circumstances of the 
economy; if this strike continues for seven or 
ten days more, the economy will be in the 
doldrums, it will go to dogs. Tomorrow there 
will be no food. Then there will be no coal 
and there will be no energy and it will be 
chaotic. And who will enjoy? They want to be 
your friends. They want to create chaos. They 
want to ride on your shoulders, on the 
shoulders of the Congressmen, and they want 
to enjoy the powers of the Congress —these 
Communist friends. You still call them 
friends. But when you are in distress they will 
be hit you below the belt. That is exactly what 
they are doing and you are not realising it. We 
are pained to see this. Therefore we, sitting on 
this side, request you. It is not that you should 
be hard on labour not at all. H?.ve a lightening 
settlement, if you like- But if you want to deal 
with them, deal with them firmly, not 
leniently. 

Sir, I will take a few minutes more on some 
other points which are quite connected with 
this. This Railway Ministry is also fond of 
cheap jibes and gimmicks. 
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[Shri S. D. Misra.] The ex-Railway 
Minister thought that he should abolish classes 
1, 2 and 3, and now they have abolished class 
2. O. K. Very good. You have abolished class 
2. But what about the substitute for class 2? 
They have nothing, If they had given some 
more coaches of even third class. I would have 
been satisfied. They have abolished class 2 
and they have not added either to the first 
class coaches or to the third class coaches, 
with the result there is acute suffering. 

The other point that I want to make is about 
passenger amenities. I must very frankly 
say—I was here in Parliament when the late 
Mr. Lai Bahadur Shastri was Railway 
Minister. The amenities programme that he 
started then was only picking up. And the 
amenities that were being given to the 
passengers regarding platforms, stations, etc., 
in those da>s, not even half of them are being 
given today. Then the total assets of the 
Railways were hardly two thousand crores. 
Today it is four thousand crores. What is 
happening is only the wage bill is growing, the 
amenities are not growing. Wagons are mov-
ing but wagon availability is not to the public 
and the public does not want to use your 
wagons also unless compelled to do so. Now 
road transport is competing with rail transport, 
and competing in a very successful manner 
because of lot of theft, pilferage by the 
employees and non-employees in the railways, 
with no security—1 do not know what. And 
new types of orders are issued. Only the other 
day I was at Lucknow and also at Allahabad. 
Within two months \ visited Allahabad and 
Lucknow. I went to the Lucknow as well as 
the Allahabad restaurants with a friend of 
mine. He wanted scramble eggs but he was 
told by the restaurant man that according to 
the orders from the D.S. no scramble eggs 
would be available. At another place he 
wanted toastes and cornflakes for breakfast 
but he was, again, told that according to the 
D.S.'s orders cornflakes would not be 
available. Now you can imagine things. These 
are the orders. Then I had to take his reply in 
writing so that he does not go back noon his 
word when 1 put in a complaint. I do not 
know what is happening. Since the time at my 
disposal is over I would take some other 
opportunity to discuss other important points 
Therefore.   J am   sure   the;.'  will   ^o  some- 

thing to settle this matter quickly because the 
country as a whole, the whole nation is in 
agony. 

THE VICE-CHAIRMAN     (SHRI V. B. 
RAJU):   Mr.   Saklecha-   Five  minutes. 

 



293 Appropriate n (Railways) [19 DEC. 1973] No. 4 Bill. if73 294 

 



295       Appropriation {Railways) fRAJYA SABHA] No. 4 Bill, 1973 296 

 



297 Appropriatio  (Railways) [19 DEC. 1973] No. 4 Bill, 1973 298 

 



299       Appropriation (Railways) [RA.1YA SABHA] No. 4 Bill, 1973 300  

 
SHRI MOHD. SHAFI QURESHI: Sir. at 

the outset, I express my profound regrets to 
hundreds of. thousands of commuters ;i'til 
passengers who have been patronising Indian 
Railways for the last so many years and who 
will continue to do so, for it is very 
unfortunate that less [nan 1 per cent of the 
railway employees should hold at ransom 1.25 
per cent of the entire Indian population. 
Nearly about 7 million people are travelling 
every day on the Indian Railways. And we are 
carrying .6 million tonnes goods and freights 
every day. It is in this context that I feel that 1 
have to express my regrets to the travelling 
public and 50 per cent of this t ravell ing 
public are confined to the industrial cities of 
Calcutta, Madras, Bombay and Secundera-
bad. These commuters include industrial 
workers, low-paid employees, vegetable 
vendors, students, sick men and other cate-
gories of low income people. Actually it is the 
people of this country who are suffering from 
this illegal, unconstitutional strike. I was 
heartened to see the 'rend of the debate in this 
House and to note the fact that the mind of 
every hon. Member was exercised because of 
this sudden lightning strike by a section of our 
railway employees. 

I would like to point out thai on the 12th 
November, a question was asked in this very 
House by hon. Members. Shri Nircn Ghosh, 
Shri Kali Mukherjee, Shri f. S. Tilak, Dr. K. 
Mathew Kurian. Shri Krishan Kant, Shri 
Gurmukh Singh Musaflr, Shri A. G. Kulkarni, 
Shri V. K. Sakhlecha, Dr. Z. A. Ahmad, Shri 
Kota Punnaiah and Shri Chandra Shekhar. It 
A as with regard to this very locomen's 
agitation  and   the  question  was: 

(a) whether all  the penalised  locomen 
have since been reinstated; 
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(b) the number if criminal eases against 
loeomen already withdrawn and those 
which have not I een withdrawn and the 
reasons  for not    vithdrawing them: 

(c) whether thr agreement arrived at 
between loeomen and the authorities has 
been implemcnie    i I Full; and 

id) if the ansv er to part (c) above be in 
the negative, what are the reasons 
therefor? 

Sir, I have sta'ed on 12th November, 1973, 
that all the ssurances given to loeomen have 
been lully honoured both in letter and spirit. 
With regard io three items, that is, pay 
protection, same pay lor same work, and n 
tionalisation of the basis for payment of 
nileage allowance, 1 have said that these U 
fee items are yet to be considered by the 
Committee. The Committee appointed >y the 
Minister of Railways is continuini . The next 
meeting of the Committee will be held on 17th 
January. These three item will be discussed 
there because both side-., the administration 
and the loco staff side, wanted some 
documents to be exchanged. So, when the 
matter is on the negotiating table, to go on 
strike on the same issu I is not, 1 think, just 
on the part of the loco stalT. That knocks 
down the very bi sis of bilateral agreement. 
After all agreeim nl cannot be on one side 
only. There an ce r ta in  obligations cast on 
the workers a so. They have stated in that 
agreement hat for three years they will not go 
on trike on the items which were agreed to 
between the parties. One of the main ite (is 
on which there was agreement betwei p the 
parties was thai no loco stall' will re 
compelled to work for more than 10 hours. 
This was the agreement between th two 
parties and what the Committee had t > decide 
was the mode and manner of impli nentation 
of the tenure of work. When i n item has been 
agreed upon by the i irries, the loco staff are 
honour bound n )t to go on strike for three 
years on this p irticular issue. Then what 
happens to the items which they have agreed 
and also to the items which are still under 
discussion? They have made an issue of these 
things. And, Sir, they have gone on this 'wild 
cat' or lightning strike thus creating 
difficulties for the Railway administration. 
Sir, this is a fact that the entire artery of our 
transport system will be affected if there is a 
small clot anywhere on this artery.    The rail 
movement, if it 

is not properly co-ordinated, will affect the 
supply of coal to the steel plants and the 
supply position to the steel plants is being 
maintained at a great stress and if the situation 
deteriorates further—I do not want to conceal 
anything—possibly we may have to face 
serious difficulties in the steel plants. Now, 
Sir, who is going to be the sufferer? Hundreds 
and thousands of workers who are employed in 
the steel plants and in the other industries 
throughout the country will be the ultimate 
sufferers on account of this. Some honourable 
Members have said that the Government has 
taken an attitude which is anti-labour. It is not 
anti-labour. I say that less than 1% of the 
railway employees are involved in this 
agitation and, Sir, I have reports that more 
than -80% of the staff is willing to work, but 
because of coercive methods and because of 
intimidation and threats  held out. they are 
not able to come out. Sir, 1 myself had been to 
certain yards. I had been to the Tughlakabad 
yard and to the Shakur Basti Yard and I also 
went to the Control Room late at night at the 
Delhi Main and I have reports with me. 1 must 
admire the officers and the staff and the other 
loeomen who are working under conditions of 
much strain now and they really deserve the 
congratulations of the entire country, because. 
Sir, whatever little skeleton services they can 
maintain they are maintaining well and they 
are able to maintain supplies to the power 
plants because we do not want the industries 
to come to a grinding halt. We want to 
maintain the slocks of the steel plants and we 
want to maintain the stocks of coal for our 
domestic use and we have, of course, to use 
coal for our own purposes also. Sir, in this 
s i tuat ion,  Shyam Babu says that we have to  
be  very  firm... 

SHRI NAWAL KISHORE: Yes. 

SHRI MOHD. SHAFI QURESHI: ...and 
we must deal with this particular problem 
with firmness. 

SHRI   NAWAL   KISHORE. Yes. 

SHRI MOHD. SHAFI QURESHI: Sir. I 
sincerely believe that the railway employees 
are the kith and kin and part of our family and 
we have always tried to involve them in the 
working of the entire Indian  railway system 
by persuasion and ;• m ijo rity   of   these   
people   are   dedicated   and 
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[Shri Mohd. Shall Qureshi.] devoted people 
and they have shown, not today, Sir, but even 
at very critical junctures in our history when 
the very freedom of our country was in 
danger, this dedication and devotion. But the 
question is this: What does he mean by saying 
that we should lake a firm action? He says that 
we are invoking the DIR. He says that »c u\ 
promulgating the DIR and then develop cold 
feet and start withdrawing the cases. Sir. 1 
have stated yesterday here that the DIR will 
be promulgated in the case of the anti-social 
elements and those persons who will indulge 
in sabotage or in collusion and they will be 
arrested and deterrent action will be taken 
against those people. But. Sir. the doors of 
negotiation are already open-... 

SHRI  S.  D.   MISRA:  Yes,  that  is  what 
we want. 

SHRI    MOHD. SHAFI       QURESHI:... 
because the Committee has not been wound 
up and very important matters which are also 
pending before the tribunals have to be 
discussed by this Committee. Sir. there is a 
representative of the Labour Ministry on this 
Committee who has been watching the 
proceedings of this Committee very closely. 
Sir, we have also the minutes of this 
Committee signed by both the parlies and now 
to go on saying that the agreement has not 
been honoured and that they have not been 
fulfilled, is not good and 1 feel that these 
people are not doing justice lo this 
Committee. Sir, my position becomes rather 
difficult because I am the Chairman of the 
Committee. I have tried to accommodate the 
workers" viewpoint much beyond the scope of 
the agreement itself. In certain eases. Sir, i 
have said that if a particular concession 
applies to only May—August agitation. I was 
prepared to consider the extension of this 
concession to the previous agitations also. Sir, 
the point is this: Unfortunately, these people 
have a very microscopic number of our 
employees on the loco running stall side and 
they have taken into their  hands the main 
idea or main purpose behind this agitation. It 
is the right of negotiation and the right of 
recognition. As I stated yesterday, our stand is 
that we are not going to recognize category 
unions on the Indian Railways. We have got 
more than 700 categories on Indian Railways. 
And if we go on recognizing each category,  
we will  have  to  have  700  cate- 

gories on the Indian Railways. According to a 
very rough estimate, il the demands of each 
category are looked into, u truy entail an 
expenditure of more than Rs. 000— 700 
erores. Sir, if the situation remains as il is 
today, when expenditure is going up, where is 
the money to keep for distribution? 

Then, Sir, now we have got a joint 
consultative machinery. There is a permanent 
negotiating machinery. There are-two 
recognized unions. And these matters have 
already been taken up earlier, much earlier, by 
the recognized unions with as. But despite that 
also, we have said thai it is our policy that the 
Railways will listen lo the grievances of every 
individual, every employee of the Railways 
and he can seek redress from the officers. 
There is no ban as such for presentation of 
applications to officers. But, Sir, if this is the 
way, then wc will let them know what it 
means by stoppage of work and absenteeism. 

Sir, if we look at the industrial development 
of our country, roads are coming up and new 
buildings are corning up. If soft coke is not 
available, the entire brick-burning industry 
will come to a collapse. Therefore, I have to 
reiterate my appeal once again to the loco 
staff that this is high time that they realised 
that at this critical juncture they should come 
back to work and all their grievances which 
are still under discussion will be properly 
looked into. 

Then, Sir, about 10-hour work, we started 
this from the 1st of December. The only 
difference Between the two sides was, while the 
Administration said it would take three years 
to complete this ten-hour work on the entire 
Indian  ra i lway system, the '.tall said that it 
could be done in 90 days. Sir, at least they 
should have allowed 90 days to elapse from 
the 1st of December. I told them that I shall 
give them every facility to sit with the officers 
and that if they could get it done in 90 clays 1 
said: Hats off to you. But before this period of 
90 days was over from the 1st of December 
when we said that we shall start implementing 
this ten-hour rule on the entire  Indian 
railway system, suddenly, on the 16th 
December they went on a strike and they 
started absenting themselves. If J take them on 
their word—and the country should know it, 
Sir, that they wanted 91) days lo complete the 
implementation of 
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this—we started this work on the 1st of 
December, they struct work on the 16th of 
December. If they h d waited for 90 days, and 
it they had me; sured the progress—1 think, 
possibly at th it time their attitude was rigid—
they coul 1 have said that the Railways have 
faileo and, therefore, they could resort to 
strike, of course, after giving some proper 
notice or some thing. Sir, under these com 
itions, I do not call it genuine trade unioni m: it 
is coercive trade-unionism. Nobody should be 
left alone or protected to tak : advantage- of 
that situation. Sir, I at i going once again to 
state this thing befoie this hon. House that 
whatever assurances have been given have 
been fulfilled: they should have no grievance 
on that. Whatever remains has yet to be 
decided by tl t committee. Let them come to 
this comrr ttee. If they want the date of this 
commi lee to be advanced by two days, three 
da s or even ten clays, 1 am prepared even l > 
consider that demand also. But, unfortun: el v. 
Sir as I have noticed, there is more >f politics 
in this agitation. . .(Interruptiol <). There are 
elements which are trying to sabotage the 
entire economy of the country... 

SHRI B. K. KAUL: Why don't you haul 
them up?... 

SHRI MOHD. SHAFI QURESHI: I had 
expressed my desii : and sincerely appealed to 
them that it wuld have been better if they 
leave the railway men alone, because we can 
decide and wc know how to decide with our 
own kith and kin, our own members of the 
fami y. But they won't let them do so. 

Sir, this was not one of the important 
matters, but I toik it up first because the hon. 
Members si owed a great concern about it. I 
am si re that this House reflects the will of the 
pi ople of this country that we have not to be 
swashbucklcd or brought to knees by coe 
fciow. We shall discuss all matters on th l 
table and there will be a mutual dialogut We 
shall try to understand each other s point of 
view and try to solve the pre Hem. Coercion 
will not pay either those vho believe in it or 
those who think that s rnie results can be 
achieved   through   it. 

Sir, I will now come to the supplementary 
demands. Fran the Supplementary Demands   
presented   to   the   House,   hon. 

Members will appreciate that I have con-lined 
myself to the minimum requirements. I he 
funds asked for are only to cover the pi c>\ 
isional payments of two increases in the rates 
of Dcarness Allowance (sanctioned by 
Government from 1-5-73 and I-S-73J and the 
cost of certain urgent surveys and works 
undertaken, or proposed to be undertaken, 
out-of-turn during the current year. 

Payments of the two increases in D.A. have 
already been made to the staff to the extent of 
Rs. 10 crores by the end of October. The 
balance of Rs. 11 crores under Revenue 
Expenditure is required to cover such 
payments from November 1973 to March 
1974. The House will note that J have made 
no request for allotment of any funds for 
Dcarness Allowance liabili ty under the 
Works Grants. The amount of Rs. 1,58 crores 
required for this purpose is proposed to be 
absorbed within the existing allotments. 

Even for surveys and urgent works, 1 have 
approached the House with very modest 
proposal limiting the requirements to the 
minimum during the current year The main 
items are—four surveys, two restoration 
works and two Projects, namely, a factory at 
Nasik for manufacture of electric traction 
motors and a wheel & axle plant  at  
Yclahanka in  Karnataka. 

In addition, generating sets arc proposed to 
be installed at key workshops and Production 
Units. The hon. Members are aware of the 
frequent interruptions to power supply, load 
shedding, etc., particularly during the last IS 
months or so. These interruptions have 
adversely affected the production and 
maintenance of our rolling stock. It is 
essential that Railways, dependence on erratic 
supply sources should be reduced as early as 
possible so that power supply for its essential 
requirements is assured. To this end, stand-
bye generating sets are proposed to be set up 
as an immediate measure. As a long term 
measure, the feasibility of setting up Cap-live 
Power Houses is being explored. 

The two restoration works have been in-
cluded so as to make the maximum progress 
during the working season before the onset of 
the monsoon. 
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The setting up of a factory for the manu-

facture of electric traction equipment is 
essential to meet the matching requirements 
of motors for use in electric locomotives. The 
existing production capacity in the country is 
inadequate for our increased requirements. 
The wheel & axle plant is being set up to 
supplement the existing indigenous capacity 
and save on imports of this item to the extent 
of Rs. 6 to 7 crores per year. A final decision 
on this project has been reached only recently 
after satisfaction of the criteria of technical   
and   financial  viability. 

Although the proposed works may entail 
more expenditure than the token amounts 
asked for in the Supplementary Demands, it 
will be my endeavour to contain the over-all 
outlay within the Grants sanctioned by  the  
Parliament. 

I am grateful to the hon. Members who 
have taken part in this debate. Certain points 
have been made by hon. Members with regard 
to their areas relating to new lines, 
conversions and amenities. I will try to send a 
reply to each Member individually.     With   
these   words.... 
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SHRI MOHD. STAFI QURESHI: The 

information which I have with me is that this 
Mr. Verma, v ho immolated himself before 
the Parliament House or the Central 
Secretariat, at the ' :me when he died v. as not 
a Railway employee. He was discharged from 
servk c some four years ago. And I am subject 
to correction. That is why I should be j ven 
time... 

(Inti rruption). 

 
SHRI MOHD. IHAFI QURESHI: I am not 

vielding... 
{In erruptiari). 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Mr. Yad iv, do not enter into a 
dialogue now. 

SHRI MOHD. SHAFI QURESHI: That is 
why I requested the hon. Member that I shall 
get the t Jll details and submit to him. In case 
he wants to discuss further, he is welcome tc 
come to me at any time. Sir, with these v 
ords, I commend the Bill to the House. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): The question is: 

"That the Sill to authorise payment and 
appropriaiion of certain further sums from 
and out of the Consolidated Fund of India for 
the services of the financial year 1973-74 for 
the purposes of Railways, as passed by the I-
ok Sabha, be taken   into  consideration." 
MGIPCBE—S4—19/RSS/ND/73—29-3-74—59? 

The  motion  was adopted. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): We shall now take up clause by 
clause consideration of the Bill. 

Clauses  2   and  3   and  the  Schedule   were 
added to  the  Bill. 

Clause I the Enacting Formula and the 
Title were added to the Bill. 

SHRI MOHD. SHAFI QURESHI: Sir, I  
move: 

"That the  Bill  be returned." 

The question was put and the motion was 
adopted. 

MESSAGE FROM THE LOK SABHA 

The Konkan Passenger Ships (Acquisition) 
Bill, 1973 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Konkan 
Passenger Ships (Acquisition) Bill. 1973, as 
passed by the Lok Sabha at its sitting held   
on  the   19th  December,   1973." 

Sir, I lay the Bill on the Table. 

THE VICE-CHAIRMAN (SHRI V. R. 
RAJU): The House stands adjourned till 1!  
A.M. tomorrow, the 20th December. 

The House then adjourned at 
twentyeight minutes past five of the 
clock till eleven of the clock on 
Thursday, the 20th December. 1973. 


